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(shri 5.P.Mukerji, Vice Chairman)

We have'heard the learned counsel for both the
parties on this application in which the 2 applicants uwho
have beén working as Skiiled Artisans have protested againsf
their empaﬁelmebt and regularisation as Gangman in accor-

A

dance with the impugned order dated 12.12.1988 at Annexure-

‘III, This application is similar to a number af other

. .
applications which have been disposed of on the basis of

,0;2000



the respondents agraeeing to maintain status quo of the
skilled casual workers where - they indicated their
unwillingness to be regularised as Gangman in writing.

, wig
In that cass ths casual workers would be subjec§4£hemselves
 to the risk of being retrenched in:case they are not

absorbed in the skilled category before the occasion

for their retrenchment, in accordance with laq)materialises.

2. In vieu of the decisianitaken by the fribuqal
accepting the aforesaid contention of the respondents,

ve allow this application to the exteﬁt of setting asidg
thé impugnsd order dated 12.12.1988 at Annexure-III inA
so far as ths two applicants afe'concernéd and direct
that this applidétibn should be taken to bs an exprassion
' ﬁf the_applicant§ unwillingness to be'absorbea as Gangmad
and on that basis the.respondents should retain them iq
their present status of ‘casual workers, subject to their
Eeing'ret:énched in accordan&e'uith law, Thay-uill
howsver, be entitled to promotions in their own .
'.ﬁierarchy of skilled artisams in accordance with lau,
if‘théy continued to‘be in the present éssignmant by the

s\/ .
time their turn comes.
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